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ETA KARNATAKA ESTATES LIMITED
CIN: U18101TN1996PLC036220

Regd. Office: “Chennai Citi Centre”, 4th Floor, 
#10 & 11, Dr. Radhakrishnan Salai, Mylapore, Chennai – 600 004. 

NOTICE OF AGM, E-VOTING & BOOK CLOSURE
NOTICE is hereby given that the 29th Annual General Meeting of the Company 
(AGM) will be held on Tuesday, the 30th September, 2025 at 11.00 a.m. at 
Second Floor, “Meeting Hall”, Archdiocesan Pastoral Centre, No. 25, Rosary 
Church Road (Kutchery Road), Mylapore, Chennai 600004. The Notice setting 
out the business to be transacted at the AGM and Annual Report for the F.Y. 
2024-2025 (physical copies) have been dispatched to all the shareholders 
on 1/9/2025.
Pursuant to section 108 of the Companies Act, 2013 read with Rules framed 
thereunder, the Company is pleased to provide remote e-voting facility to its 
members to exercise their right to vote electronically on all resolutions set 
forth in the AGM Notice. The Company has engaged “Central Depository 
Services (India) Ltd. (CDSL)” as authorized agency to provide e-voting 
facility to its members. The remote e-voting facility will be available during the 
following voting period:

Commencement of e-voting End of e-voting

Saturday, the 27th September, 2025
at 9.30 a.m.

Monday, the 29th September, 2025
at 5.00 p.m.

During this period, the Members holding shares as on holding date, ie., Saturday, 
the 20th September, 2025 may cast their vote electronically. The e-voting module 
shall be disabled by CDSL for voting thereafter and remote e-voting shall not be 
allowed beyond the above mentioned date and time. For instructions or queries, if 
any on e-voting, the shareholders may refer FAQ & E-Voting User Manual available 
under Help Section at CDSL website ‘www.evotingindia.com” or may contact by 
e-mail to helpdesk.evoting@cdslindia.com. 

NOTICE IS FURTHER given pursuant to section 91 of the Companies Act, 2013 that 
the Register of Members and the Share Transfer Books of the Company will remain 
closed from Saturday, the 20th September, 2025 to Tuesday, the 30th September, 
2025 (both days inclusive).

By Order of the Board of Directors 
For ETA Karnataka Estates Limited

sd/-
Place : Chennai E. EASWARAN
Date  : 4/9/2025 Company Secretary

RELEVANT PARTICULARS
1. Name of corporate debtor SUNGBO ENGINEERING INDIA PRIVATE 

LIMITED
2. Date of incorporation of 

corporate debtor
16/02/2017

3. Authority under which corporate 
debtor is incorporated / 
registered

 Registrar Of Companies, Chennai

4. Corporate  Identity  No. /  Limited  
Liability Identification No. of 
corporate debtor

 U45209TN2017FTC115003

5. Address of the registered office 
and principal office (if any) of 
corporate debtor

Registered Address
Plot No. 824, Sri Selva Vinayagar B Nagar, 
7th Street, Azhinjivakkam, Redhills, 
Chennai 600052
Corporate office Address
70/2A Part 126, Poonamallee High Road, 
Velapanchavadi, Chennai 600077

6. Insolvency commencement date 
in respect of corporate debtor

22.08.2025 
(Copy of the order received on 03.09.2025)

7. Estimated date of closure of 
insolvency resolution process

18.02.2026

8. Name and registration number 
of the insolvency professional 
acting as interim resolution 
professional

MATHUR SABHAPATHY VISWANATHAN
IBBI/IPA-001/IP-P00674/2017-18/11148

9. Address and e-mail of the 
interim resolution professional, 
as registered with the Board

Plot No.22 Vallalar Street, Nilamangai Nagar, 
Adambakkam, Chennai-600088, Tamil Nadu. 
E-Mail: msv8200@gmail.com

10. Address and e-mail to be used 
for correspondence with the 
interim resolution professional 

Old No.56, New No.01, Dr. Ranga Road, 
1st Lane, Alwarpet, Chennai 600018 
E-mail : sungbocirp@gmail.com

11. Last date for submission of claims 21.09.2025 
12. Classes of creditors, if any, 

under clause (b) of sub-section 
(6A) of section 21, ascertained 
by the interim resolution 
professional

No classes of creditor

13. Names of Insolvency 
Professionals identified to act 
as Authorised Representative of 
creditors in a class 
(Three names for each class)

NA

14. (a) Relevant Forms and
(b) Details of authorized 
representatives are available at:

NA

Notice is hereby given that the National Company Law Tribunal has 
ordered the commencement of a corporate insolvency resolution process 
of the SUNGBO ENGINEERING INDIA PRIVATE LIMITED on 22.08.2025. 

The creditors of SUNGBO ENGINEERING INDIA PRIVATE LIMITED, 
are hereby called upon to submit their claims with proof on or before 
21.09.2025 to the interim resolution professional at the address 
mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic 
means only. All other creditors may submit the claims with proof in 
person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional:
MATHUR SABHAPATHY VISWANATHAN
Date : 07.09.2025
Place : Chennai

FORM A 
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency 
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF  
SUNGBO ENGINEERING INDIA PRIVATE LIMITED
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IN THE COURT OF HONOURABLE 
DISTRICT MUNSIF CUM JUDICIAL

MAGISTRATE AT SHOLINGANALLUR
I.A.No. 1 of 2024

In
Un.OSSR.No. 12338 of 2022

Mr.S.K.Sirajuddin 

Vs

in

-Vs-

R. DHANASEKARAN M.A.,BL
M.Keerthana BBA., LLB (Hons)

Advocate
Office: No.5A, DJ Naidu Comples,

West Mada Street,
Thiruporur-603110,

Cell:8939970708

CIN:L15549TN1994PLC028672, Email: taltdchennai@gmail.com  Website: talchennai.in

DIN: 09098976

CIN L51909TN1955PLC002431

SEBI/HO/CFD/CFD¬PoD-2/P/CIR/2924/133

P2020TN082800


